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OPEN CCU.H.T 

CENTRAL rlDMINl !liT.rtATI VE THI BUNAL 
:!Y::LAI lAB/-0 BENCH, ALLAHABJU. 

rJ.lahab ad, this the 8th. day of I\Jov . 2001. 
GOH'*\ : HON. Mli. £ . DAY.AL, A.N\ . 

HON. f\t1n . liAFI ~UDUI N, J • Iv1 . 

OA No . 426 of 1997 
• 

1 . Kumbh Nath, Chief Travel! ing Ticket Inspector, North 

Eastern Hailv1ay, All ahabad city. • • • • • • Applicant 

Counsel for applicant : :iri R. Venn a . 

Versus 

l. The Union of India through General /vlanager, North 

Eastern Lailv .. ay, Gorakhpur. 

2 . The General lvtanag er ( P)/ Chief Personnel Officer, 

North Eastern Rail\vay, Gorakhpur . 

3 . The Divisional ttc:iilvJay iv1anager, North Eastern Fiailv1ay, 

Varanasi . 

4 . .::ihree Laxman .::iharma, Conductor, I'\Jorth Eastern 1-:ail v~ay, 

Varanasi. 

5 . .::iri B. P. Vaish, Divisional Train Ticket Inspe ctor, 

North Eastern l"'iailv1ay, All ah ab ad city. 

6 . Sri Ranesh Singh, Divisional T.i:avelling Ticke-t 

Inspector, North Eastern . .tiail\.vay, Varanasi. 

7. Sri A. K. Banerjee, Divisional rravellirYJ Ticket 

Inspector, North Eastern ftail vvay, Varanasi . 

8 . Sri K. B. Shukla, Divisional Travelling Ticket 

Inspector, North Eastern Haili.'lay, Varanasi . 

9 . Sri Radhey Ivlohan Tev1ari , Div iS ion al Travelling Ticket 

Inspector, North Eastern 1lailv.iay, Gorakhpur. 

10 . .'.)ri Ran Charitra Yadav, Uivisional Tr av ell ing Ticket 

Inspector, l'Jorth Eastern 11ailway, t.J\au. 

11. Sri K. K • .:irivastava, Divisional Travelling Ticks-t 

Inspe c-tor, North Eastern ka j.li.vay, Varanasi . 

12. Ali Jlhbas , Chief Train Travelling Inspe ctor, North 

Eastern 1\ailway, Varanasi. • •••• 

Counsel for respondents : Sri P. 
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0 R U E H { OJ.tAL) 

-

This appl ication has been fil ed for sett i ng asida 

the f oll 0111ing orders a nd for J i re ct ions to the res pondents 

to all ov1 the appl i cant to continue to work as CTTI in the 

g rade of 11s . 2000-3200 :-

i) Letter No. E/210/15/6/Part- III/6/ 969 dated 14/17 . 3 . 1997 

to Uh'.A, Varanasi, l'Jort h - E~stern Rail way. 

ii) Letter No. Ka/Va/255/11.L/ITE(l) dated 21 . 3 . 97 of Dw.1, 

N. E. li . , Va r anasi . 

iii) Letter No. Ka/Va/255/ III/TTE dat ed 31 . 3 . 97 of D.h.1, N. E. n . , 

Varanasi and 

iv) Letter of u1 .. iri , Varanasi No . Ka/Va/210/III/Part/TTE dated 

8 . 4 . 97 . 

Uirections have also been sought to the l.).til~t , Varanasi 

to correct the seniority list of TTE frcm Ist JJec . 1983 by 

fol l owing the procedure for making the seniority list fran 

orig in al to final . 

~- The appJ.icant cl aims that he v1as revert ed fran the 

post of crn in the g rade of .hs . 2000- 3200 to the next levier 
.\l~ 

g r ade of Hs . 1600-2000 after hav i ng worked for nearly~ 
I(:, "'~u~ 

~~y..ea'fS on t he higher post • 

• 

\.t . 1'/e have heard .:lri fl . Venna for the applicant and 

Sr i P. f\1athur, Counsel for r espondents . 

S". Vie find t hat l etter dated 14/17 . 3 . 97 chang es the 

seniority of the appl icant along \'1ith four others g ranted 

to than earl ier. By Annexure A-I, the ad- hoc promotion 

given to the appl icant vide order dated 15 . 11. 95 in the 

pay s cale of 2.0CX)- 3200 v1as withdra1;'ln. The appl icant ~vas 

directed to b o paid as per his pay 1t1hich \"1as fixed by .l etter 

dat ed 21 . 3 . 97. Annexure A-II iS l etter dated 14/17 . 3 . 97 

by which the seniority of the appl icant was partial! y 
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revised along \Nith the others and he v1as pl a c ed at .:l.l . No. 24 . 

Annexure A-III is order of pranotion of persons whan 

applicant cl aims to be his juniors . 

6. The counsel for applicant contends that the 

seniority of the appl icant has been revis ed without 

follov-1ing the procedure l aid do\'vn for doing the sane and 

the applicant has b een reverted \Vit hout giving him a sho\-1 

c a use notice. ~Je find that the appJ. icant had earlier 

b een granted seniority in t he cadre of ITE by t he General 

!\1anag er, North East ern n ail way an d giv en profonna prcmotion 
C.T . 11 . ~ 

as TIE \v. e . f . '25 . 7 . 70 and l e..tter as ad- hoc .cf-fE. Thereafter 
c 1-r1 .t--

he has been reverted fran the post of . .CITE by simpl y 

stating that earlier seniority whi ch \vas fixed, v1as v1rong . 

It is stated in the l etter that t he applicant was e nt i t l ed 

t o seniority which woul d hav e accr ued t o h:im !s" L . 1s. r e. 
l. 

j p J 9 66 and he had been spared in 1969. 

cl a ims that he was transferred AO L ~TC 

The appl icant 
. l-
• ~ l°t~4 . 

Under the cir cunstan ces , \Ve d irect t he respondents 

to pranot e the appl icant on ad-hoc bas i s in the scale of 
1-<:V-U - 3 2-o-~ ).L_-

Rs .~ and a nY a ction for rev i sion of seniority 

woul d be taken only after i ssu i ng s hov1 cause notice to 

the applicant . 

i. The order s hall be canpl i ed \Vith a period of 

three months fran t he date of receipt of a copy of thi s 

order from t he applicant . There Shall be no order as to 

cost. 

J .Iv\ • 
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